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THE DEPUTY MIRISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sk

(b)) I is difficuft to mnticlpate uad
state the naties of the mills to be taken
over durlog the year 1969,

Bharat Electronic Factory at Calicut

2848. SHR1J H. PATEL:
SHRI E. K. NAYANAR :
WII 1the  Minister of DEFENCE be

pleased to state

(a) whether the Enquiry Committee
on the establishment of @ Unit of Bharat
Electrenic  Factory  im the  Peruvayal
Panjayam area near Mavoor the Culicut
District (Kerals Stote) bas visited that  area
«nd made some suggestions abour the
sufrability of the above plaze to erect 1he
factory ; and

(b) if so, the detuils thersof T

THE MINISTER OF STATE IN THE
MINISTRY OF DLEFENCE (SHRIL N.
MISHRA) : (1) Noo Sir.

(h)  Does not arne.

Capital Investment for « wurp in
koilting unit

2849, SHRI C. CHITTYBABU : Wil
the Minister of FORFIGN TRADE AND
SUPPLY he pleascd 1o state @

(4l the total  capital  investment
including mach nery. lund, huilding et for
a warp knitting unit comprising 4 warp
knitting machines ;

(b} in view of the capital  invesiment
in such warp keoitting  unit, whether Go-
vernment consider it as a small  sector or
organised  large induatrisl  unit
and

(v whether Government  intend to
increase the installed capacity of sugh warp
knitting unit ?

THE DEPUTY MINISTER IN THE
MINISTRY GF FOREIGN TRADE &

Se.o-ur

SUPPLY SHR! CHOWDHARY RAM
SEWAK) : (a)l About Rs. 7 to 8 lakhs.
d)  Simce the capital investment on

machinery i & unit of 4 warp kniting
ra achines is less than Rs. 75 lakhs such a
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unit s classified as & smaM scale industrial
uent.
(c} No, Sir,

12.20 hrs.

PAPERS LAND ON THE TABLE

Audit Report, Postsand Telegraphs,

‘1969 and Appropriation Accounts,
Posts and Telegraphs for 1967-68.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): [ beg to lay on the
Table ...

(1) A copy of the Audit Report, Posts

and Telegraphs, 1969, under article
151 (I) of the Constitution.

(2) A copy of Appropriation Accounts,
Posts and Teclegraphs, for the year
1967-68. [Pruced in Library. See
No. LT-293/69.)

Jute Textiles (Control Amendment Order

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B. R. BHAGAT) :
1 beg to lay on the Table a copy of the Jute
Textiles (Control) Amendment Order, 1969
(Hindi and English versions) published in
NotificationNo. 8. O. 768 in Gazette of India
dated the 1st March, 1969, under sub-section
(6) of sectlon 3 of the Essential Commo-
dities Act, 1935, (Piaced n Librarr. Sec
No. LT-294/69.]

it oy formd (gT) @ asqw wANET,
Y growy 0w ox fram §

MR. SPEAKER : 1 know you have
written a letter to me.  You want to discuss
the textile policy, and all the irregularities
come in there. It is only laying a paper on
the Table of the House. You say I want to
raise the question of certain irregularities in
this law, about Jute Taxtile (Control)
Amendment Order. Are you going to have
a debate now ? You could ask for a separate
discussion ; that is different. But, on the
paper laid on the Table, il you want a dis-
cussion, well, we have not been allowing a
discussion so far.

ot wy famd  tw arew ¥ ot ¥
s g
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MR. SPEAKER : No, no. Please sit
down. T do not think till now we have
allowed such a discussion. On the day

when the paper is laid on the Table, I do
not think we have allowed any discussion
so far.

st mey formd . & i A4 w2
qITF A F 0F AT AT oARAT F
HTIZTH 7T AT A ZAAr AT fRey d,
wg 7% qferrd 30 gR FT I ¥

MR. SPEAKER Well, vou want a
regular discussion ; it is not a question.
(Interruption; 1 do not know. You can have

a discussion if vou want, separately. I have
no objection,

SHRI SHFEO NARAIN ruge —

MR. SPEAKER : Order, order. You
are not helping me in anyway. | do not
want your support. To keep quiet is itsell

great support. Now, if the hon. Member,
Shri Madhu Limaye. wants 1o have a  dis-
cussion on it, well, that has not been allowed
in the House so far. If he wants to object
to the paper laid. I can understand. 1 shall
read what you have written to me, for the
benefit of the House. 1 do not want anyhody
to feel that | am not allowing anything on the
floor of the House. This is what he has
written :

“'Sir, with regard to item 4 of the
List of Business for 12th March, 1969, |
give advance notice of my intention 10
raise the question ol certain irregularities
committed by some textile mills in this
regard.”

“In this regard." Does il mean you
con discuss the whole textile policy here ?

(Inrcr upripn | have no objection, il it is so.

st mg famd: weza & et H
AT 71 7 swrAA fa &, Ardfes-
oF F mrasy i T TR T 3T A 79
w2y |z gsnaq fadt . W quEY
wraatfzat frdrx w7 afam

MR. SPEAKER : On what basis ?

Wlhwther it is ong minute or one hour.
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SHRI S. M. BANERJEE (Kanpur) : Sir,
T have been a Member of this House since
1957. I know whenever a paper is laid on
the Table, if there is any spencific objection,
itis raised here. Now, we have started
writing to you, but previously, without any-
thing in writing, supposing there was some
item on which we thought there should be
a point  raised, the Chair used to say that
it could be done. Supposing there is some
irregularity, we used to point it out to the
Chair. If some explanation was needed,
it was allowed. Now, if this is not allowed,
it will restrict our right which we have been
enjoying since the very inception of parlia-
mentary democracy in this country.

MR. SPEAKER : Under which rule ?

SHRI 5. M. BANERJEE : Convention.

SEVERAL HON. MEMBERS  rpse—
MR. SPEAKER : Three of you cannot
be standing at one and the same time.

SHRI S. M. BANERJEE May 1
cuplain it further 7 I itis a gquestion of
ri:les in regard to this matter, there is no rule
as such under which we raise such a  matter
Rat, —

MR. SPEAKER :
1 am saying.

That is exactly what

SHRI S. M. BANERJEE : Itis a con-
vention ; you may ask the oldest Members
of the House. They will bear me out when
| say that we have been raising i1. There
is no question of discussion. 1If there is
something arising on it, we used to point it
out to the Chair, and intimate it 1o the
Minister through you.

MR. SPEAKER :
to the Minister in the house is only
me.

SHRI1 SURENDRANATH DWIVEDY
{Kendrapara) : Never in this House has there
been any discussion, as vou have held, but
when such papers are laid on the Table of
the House like this, if there are  delays, or
any other things, then they are pointed out
and the Speaker always allows the Member
concerned to make his point. Therefore it
is not, as you say, ‘“‘never has this been done
in this manner."”

Anything intimated
through
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MR. SPEAKER : The point is this.
I have bheen allowing Members to point out
irregularities or delays or something like
that. But the hon. member says he wants
to point out some irregularities in the textile
industry. He may want just one minute,
but another member may want 2 minutes
and so on.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani): The only convention is
that when some papers are to be laid under
certain statutes passed by the House, like
rules, notifications, orders, etc. made under
those statutes, within a specified time, if therc
is undue delay in Government's laying them
on the Table, the attention of the House can
be drawn to the fact of delay. It does not
mean any irregularity can be raised.

SHRI NAMBIAR  (Tiruchirapalli)
For instance today, the minister has laid on
the Table a copy of the Audit Report, P &
I, 1969 under article 151(1) of the Cons-
titution.  Supposc under this atricle, it need
not be placed. Any member can get up and
say that placing it is wroog. Unless and
until yvou allow him to point out that irre-
gularity, how can you give any judgment ?
That is why members were allowed in the
past to raise such things. Then the Speaker
can give his Judgment. If he over-rules the
objection, the next item is taken up.

MR. SPEAKER : Hon. members may
have been here for much longer than me,
but for the last two years, what we have
been following is, in regard 1o papers laid,
if there is delay or any technical objection,
it can be raised. But we cannot go intw
the merits at that stage.

ot Ay fowd ;w7 TR IR 41
e FA-F0T 20-25 Mifzfrveas e
IFF O AFE T H A F omwA
i gfam 2 1 & rwaifa-zresy” |
¥ A 91937 97 FT gATHT AR d3
ATF AT -

“Contrary to the usual trade usage, a
section of the cotion textile mills here
have sought 10 retain with themselves
the benefit of reduction in the excise levy

in some cases proposed by the Finance
Minister.”
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UFHIET SYET Wl ¥ AR FiWE H
# gz arfge o EfRA @ A s F
TH AT I WA gAw 30-40 Fife-
frdmms w1 3% &1 & w1zar g F oot
TERT AT q9Z AV A & IAq1q I, 9
g9 w@&T A g §7 1 N-awe
FEI4T F FIT T AW AR AP AT AT
FIFAT T 7 gATG FAT R F

MR. SPEAKER : 1 am not allowing

the Minister to reply o it now. During
the budget discussion, if somebody raises it,

he may refer to it in the reply. | would
appeal to hon. members 1o follow what we
have bheen following for  the last two  vears.

If there is some delay or technical objection,

any member can point it out.  But il they
go into merits and  start a  discussion, it
would be difficult. T cannot regulate the

work of the House. That is my difficulty.
Otherwise, 1 do not mind  anybody pointing
out something wrong.

Central Silk Board /Second Amendment
Rules and Cotton Textiles Control)
(Sixth Amendment  Order

THLC DEPUTY MINISTER 1y THE
MINISTRY OF FORFIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : | beg to lay on the Table :— -

(1) A copy of the Central Silh  Board
(Second  Amendment) Rules, 1968,
published in Notfication No. . §,
R. 65 in Gazeite of India dated the
Ilth January. 1969, under sub-
section (3) of section 13 of the
Central  Silk Board Act, 1948,
[Fluced in Library. See No. LT-
295/69.)

A copy of the Cotton Textiles
(Control) {Sixth Amendment) Order,
1968, Published in Notification
No. S. 0. 4336 in Garette of India
dated the 7th December, 1968, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955,
[“licedin Ltbryry. Sce No. LT-
296/69.)

(2)



